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MINISTRY OF FINANCE
(Depart ment of Revenue)

(CENTRAL BOARD OF DIRECTTAXES)

NOTIFICATION
New Delhi. the 10th November, 2017

G.S.R. 1379 (E).-ln supersessio n of the G.S.R. 625(E) dated zs" August, 2014, the funct ioning of
the Ministerial Staff Training Unit s (MSTUs) is being reorganized with the approval of the Competent
Authority. Hence forth . the administrative authority will be exercised by Nat iona l Academy of Direct Taxes
(NADT) as detailed hereunder.

Consequ ent up on the approval of Cadre Restructur ing plan 2014, the functional juri sdiction of
MSTUs as listed below in Colu mn (1) shall cover the entire territorial jurisdic tion of Principal Chief
Commissioner of Income Tax (Pr. CCIT)/ Chief Commissioner of Income Tax (CCIT) as listed in Column (2)
below aga inst the correspon ding MSTUs. The respective Supervisory Direct Taxes Regional Training
Institutes (DTRTls) are indi cated in Column (3). The admin istrative powers including sanctio ning of leave to
ITOs and Staffs posted in respective MSTUs. reporting and r eviewing the APAR of the ITOs and Staffs of
MST Us shall be exe rcised by Pr. DGIT, NADT through the respective ADG . DTRTIs with immediate effect.

Th e Principal Chief Commissioners of Income Tax shall be Cadre Contro lling Auth orities (CCAs) for
the MSTUs in their region responsible for transfer and postings, establishme nt and infrastruc ture matters.

1 2 3
MSTU Stations Pro CCIT/C ClT Rezion Sunervisorv DTRTI
1. Ahmedabad I . Pr. CCIT, Guj arat DTRTI, Ahmedabad
2. Baroda 2. CCIT, Baroda
3. Rajkot 3. CCIT, Rajkot
4 . Surat 4. ccrr. Surat
I . Jaipur I. Pr. CCIT, Rajasthan DTRTI, Ahm edabad
2. Jodhpur 2. CC IT, Jodhpur
3. Udaipur 3. CCIT. Udaipur
1. Bengaluru I. Pr. CCIT, Karnataka & Goa DTRTI, Bengaluru

2. Panaii 2. CCIT, Panaji

1. Hyderabad 1. Pr. CCIT, Andhra Pradesh & DTRTL Bengaluru
2. Vizag Telangana

2. CCIT , Vizag
1. Chandigarh I . Pr. CCIT, North West Region DTRTL Chandigarh
2. Shimla 2. CCIT, Shimla
3. Amritsar 3. CCIT, Amri tsar




